I TEM NO. 105 COURT NO. 7 SECTI ON 11

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

CRI' M NAL APPEAL NQ(s). 1150 OF 2004

TRI LOKI NATH & ORS. Appel I ant (s)

VERSUS

STATE OF U. P. Respondent ( s)
(Wth appln(s) for exenption fromfiling O T.,discharge of Advocate on Record, bail and office
report )

W TH APPEAL(CRL) NO. 1171 of 2004

(Wth appln(s) for exenption fromfiling OQT.)

(Wth office report)

APPEAL(CRL) NO. 1172 of 2004

(Wth appln(s) for exenption fromfiling OQT.)

(Wth office report)

APPEAL(CRL) NO. 1173 of 2004

(Wth appl n(s) for exenption fromfiling c/c of the inpugned Judgnent)

(Wth office report)

Date: 21/09/2005 These Appeals were called on for hearing today.

CORAM :
HON BLE MR JUSTICE S.B. SINHA
HON BLE MR JUSTICE R V. RAVEENDRAN
For Appellant(s) M .S. R Baj awa, Sr.Adv.

M. Sushil Kr.Jain, Adv.

M.S. Z A Warsi, Adv.



Ms. Prati bha Jain, Adv.
M. Ram N was, Adv.

For M. B.K Satija , Adv.

M. K 'S. Rana, Adv.

M. Vijay Singh, Adv.
M . Davi d Rao, Adv.

For M. Khwai r akpam Nobi n Si ngh , Adv

M . R K. Kapoor, Adv.
M. MK Verma, Adv.

for M. Sudarsh Menon, Adv.

For Respondent (s) State M. N. S. Gahl out, Adv.
M . Prashant Chaudhary, Adv.

For M. Jatinder Kumar Bhatia , Adv

For the Conpl ai nant M .M N. Kri shnamani , Sr. Adv.
M. Shakil Ahned Syed, Adv.

Mohd. Tai yab Khan, Adv.

UPON hearing counsel the Court nade the foll ow ng

ORDER

M . S. R Baj awa, | ear ned seni or counsel for t he appel | ant

started his argunent s at 11. 25

a.m and resuned after lunch and concluded at 3.00 p.m Thereafter M.R K Kapoor, cou
nsel for the

appel | ant in t he connect ed appeal ar gued for about 15 m nut es. Thereafte
r M. Vijay Prakash for



appel | ant no. 3 in Crl.A No.1150
ereafter M. N. S. Gahl out,
| ear ned seni or counsel for t he
S. Argument s concl uded.
Judgment reserved.

(G V. Ranana)
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